PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERSOF CRESTTEK ENGINEERING
SOLUTIONS PRIVATE LIMITED

NAME OF CORPORATE PERSON

CRESTTEK ENGINEERING SOLUTIONS PRIVATE
LIMITED

DATE OF INCORPORATION OF 27t August, 2013
. | CORPORATE PERSON
3 [ AUTHORITY UNDER WHICH ROC Bangalore
CORPORATE
PERSONIS
INCORPORATED/ REGISTERED
4 | CORPORATE IDENTITY NUMBER / [U72900KA2013PTC147183
LIMITED LIABILITYIDENTITY
NUMBER OF CORPORATE PERSON
5 | ADDRESS OF THE REGISTERED IBC Knowledge Park, 7th Floor, Tower D 4/1,
OFFICE AND PRINCIPAL OFFICE Bannerghatta Main Road , Bangalore, Karnataka
(IF ANY) OF CORPORATE PERSON  [560029.
6 | LIQUIDATION 13th January, 2025
. COMMENCEMENT
7 | NAME, ADDRESS, EMAIL ADDRESS,[Name: Sriram Krishnamoorthy
TELEPHONE NUMBERAND THE Address: No.11, F2, Harish Homes ,Dr.
REGISTRATION NUMBER OF THE  [Ramamoorthy Nagar, Kamaraj Street, Keelkattalai,
LIQUIDATOR [Near Vellakanni School, Chennai - 600117.
Email: ksrics.ip@gmail.com
Telephone No.: 9444867208
Regn. No.: IBBI/IPA-002/1P-N01123/2021-
2022 /13654
8 | LAST DATE FOR SUBMISSION OF  [12th February, 2025

CLAIMS

Notice is hereby given that the CRESTTEK ENGINEERING SOLUTIONS PRIVATE LIMITED
has commenced voluntaryliquidation on 13th January, 2025.

The stakeholders of CRESTTEK ENGINEERING SOLUTIONS PRIVATE LIMITED are hereby
called upon to submit proof of their claims, on or before 12th February, 2025, to the liquidator at
the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

SRIRAM KRISHNAMOORTHY
Liquidator for CRESTTEK ENGINEERING SOLUTIONS PRIVATE LIMITED
IP Registration No.: IBBI/IPA-002/IP-N01123/2021-2022/13654

Date 17t January, 2025
Place: Bengaluru
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PUBLIC ANNOUNCEMENT
egulaticn 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Ligquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERSOF CRESTTEK
ENGINEERING SOLUTIONS PRIVATE LIMITED

MAME OF CORFPORATE PERSON |CRESTTEK ENGINEERIMNG
SOLUTIONS PRIVATE LIMITED

—

2|DATE OF INCORPORATION OF
CORPORATE PERSON

27th August, 2013

JIAUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORFPORATED/IREGISTERED

ROC Bangalore

4 |CORPORATE IDENTITY NUMBER /
LIMITED LIABILITY IDENTITY

MUMBER OF CORPORATE
B Ll
5|ADDRESS OF THE REGISTERED
OFFICE AND PRIMCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

UT2900KAZ013PTCA47183

e e e i |

IBC Knowledge Park, Tth Floor,
Tower D 4/1, Bannerghatta Main
Road Bangalore Kamataka 560029.

G lLIGUIDATION COMMENCEMEMNT
DATE OF CORPORATE PERSON

T3th January, 2025

/£

FINAME ADDRESS, EMAIL
ADDRESS TELEPHONE NUMBER
AND THE REGISTRATION
MUMBER OF THE LIQUIDATOR

Mame; Sriram Krishnamoorthy
Address: Mo.11, FZ, Harizsh
Homas, Dr. Ramamoaorthy Magar,
Kamaraj Streel, Kealkattalai,
Mear Vellakanni School,
Chennai - B00117.

Email;: ksrics.ip@agmail.com
Telephone Mo,: 3444867208
Regn. No.: IBEIIPA-D002/IP-
MOT123/2021-2022/13654

12th February, 2025

[B]LAST DATE FOR SUBMISSION
OF CLAIMS

Notice is hershy given that the CRESTTEK ENGINEERING SOLUTIONS
FRIVATE LIMITED has commenced wvoluniary liquidation on 13th January,
2025,

The stakeholders of CRESTTEK ENGINEERIMNG SOLUTIONS PRIVATE
LIMITED are hereby called upon o submit proof of their claims, an or
before 12th February, 2025, to the liguidator ai the address mentioned
against item 7

The financial creditors shall submit their proof of claims by electronic
means only. All other stakeholders may submit the proof of ciagims in
persan, by post or by electronic means.

Submiszion of false or misleading proofs of claim shall attract
ponaitios.

SRIRAM KRISHNAMOORTHY

Liquidator for CRESTTEK ENGINEERING SOLUTIONS
k 17th January, 2025 o EALEAEE. LTSS
=]

Baraiir gistration No.:
NN\

IBBL/IPA-002/1P-N01123/2021-2022/13654
BEFORE THE NATIONAL COMPANY LAW /
TRIBUNAL BENGALURU BENCH
AT BENGALURU

In the Matter of the Companies Act, 2013
And
In the Matter of Composite Scheme of Arrangement of Memg Securities Limited and
Manipal Health Initiative Private Limited and Manipal Healthcare Private
Limited and Manipal Global Education Services Private Limited and Manipal
Education and Medical Group India Private Limited and
Their Respective Shareholders

CP (CAA) NO.45 /BB/2024
C/w

CA (CAA) NO. 15/BB/ 2024

MEMG SECURITIES LIMITED
(CIN : U65110KA1995PLC017907)
Registered Office: N-115, 1 Floor
Manipal Center, Dickenson Road
Bengaluru - 560 042

...PETITIONER COMPANY NO. 1

MANIPAL HEALTH INITIATIVE PRIVATE LIMITED
(CIN: U85100KA2019PTC129855)

Registered Office: 24/1, 15" Floor

J W Marroitt, Vittal Mallya Road

Ashok Nagar, Bengaluru — 560 001

...PETITIONER COMPANY NO. 2

MANIPAL HEALTHCARE PRIVATE LIMITED
(CIN: U85110KA1998PTC024255)
Registered Office: 24/1, 15" Floor

J W Marroitt, Vittal Mallya Road

Ashok Nagar, Bengaluru — 560 001

...PETITIONER COMPANY NO. 3

MANIPAL GLOBAL EDUCATION SERVICES PRIVATE LIMITED
(CIN: U74140KA2001PTC029678)

Registered Office: Fifth Floor

Prestige Emerald, # 4

Madras Bank Road

Bengaluru — 560 001

...PETITIONER COMPANY NO. 4

MANIPAL EDUCATION AND MEDICAL GROUP INDIA PRIVATE
LIMITED

(CIN: U74140KA2004PTC033168)

Registered Office: 24/1, 15" Floor

J W Marriott, Vittal Mallya Road

Ashok Nagar, Bengaluru — 560 001

...PETITIONER COMPANY NO. 5

NOTICE

A Petition under Sections 230 and 232 of the Companies Act, 2013 for sanctioning the
Composite Scheme of Arrangement of MEMG Securities Limited and Manipal Health
Initiative Private Limited and Manipal HealthCare Private Limited and Manipal Global
Education Services Private Limited with Manipal Education and Medical Group India
Private Limited and their respective shareholders (“Scheme”) was presented by the
Petitioners on 03.12.2024 and the said Petition came up for admission on 18.12.2024
and is fixed for hearing before the Hon'ble National Company Law Tribunal, Bengaluru
Benchon 27.02.2025.

Any person desirous of supporting or opposing the said Petition should send to the
Petitioner's advocate at the address mentioned below, notice of such intention, in
writing, signed by him/her or his/her advocate, with his/her full name and address, to
reach the Petitioner's Advocate, not later than two (2) days before the date fixed for
hearing of the Petition. Where he/she seeks to oppose the petition, the grounds of
opposition or a copy of the affidavit, shall be furnished with such notice. A copy of the
petition will be furnished by the undersigned to any person requiring the same, on
payment of the prescribed charges for the same.

Date : 17/01/2025
Place : Bengaluru

SAJI P JOHN

SPJ Legal Advocates
Unit no 306, 3" Floor, #30, Prestige Meridian I, M G Road, Bengaluru — 560 001
Ph: +91 98452 09798

[N THE SUPREME COURT OF INDIA CIVIL
APPELLATE JURISDICTION
CIVIL APPEAL, Mo, 4927 OF 2023
TISK CHANDRA MEHTA Petitiorens)/ Appeilant|s)
YERSLS
107 COPPER LEMITED AND OTHERS ..Respondentis)
To, ARVETI SAMITHI, R/0 403, TIRUMALA
RESIDEMCY, DISTRICT-BANGALORE, KARNATAKA-
560016 5], (PROCESS ID:292101/2024), (CA.
O3 720235V,
WHEREAS the appeal above-mentioned filed in
the Registry by Mr. SOUMYA DUTTA, Adwocate, on
behalf of the Appellant above-named were listed
fior hiearing befare this Court on the 0d4th Augqust,
2023, when the Court was pleased to pass the
following Grder: ™1, Delay condoned. 2. Issue
natice, refurnable in four weeks, 3, Dasti, in
additbon, is permitted. 4. L=t the Civil Appeal on
4 September 20237
ANDWWHEREAS, the matter above-mentioned was
again listed before Hon'ble Court on 18th
November, 2024, When the followsng arder was
passed:- "1. Learned counsef for the appeflant
seels and is granted permission to effect service
upon respondent nos. B-1and A-5 by publication,
2. Learned counsel fiar the appellant shall take
appropriate steps. 3. List after aftidavit of proot
af pubdication is filed.”
NOW, THEREFORE, TAKE MOTICE that the Civil
Appeal above-mentioned will be posted for
hearing hefore this Court in due course when you
may appear before the Court either in parsan or
through an Advocate -on-regoed of this Court duly
appobnted by you nd show cause to the Court on
the day that may subsequently be specified as to
wihy the appeal may not be allowed. You may file
your affidavit in cpposition Lo the petition
fortheith, but shall do so only by setting out the
grounds in opposition to the questions of law or
qrounds set out in the Appeal and may produce
such pleadings and documents filed before the
Tribunal against whose order the appeal i filed.
TAKE FURTHER NOTICE that if you fall to enter
appearance as aforesald, no further notice shall
be given toyou and the matter abave-mentioned
shall be disposed of in your absence,
Dated - 23rd December, 2024.
ASSISTANT REGISTRAR
|/ Important Notice LEGAL AID
[/ Legal Services of an advacate & provided by
he Supeeme Court Legal Services Committee and
the Supreme Cowrt Middle [ncome Group Legal
Rid Society to efigible litigants,
Far further infermation, please contact the
Secretary, Supreme Court Legal Services
Committee or the Member Secrefary, Supreme
Court Middle Income Group Legal Aid Socisty,
107-108, Lawyers Chambers, B.K. Jain Block Near
Post Dffice, Supreime Court Compound, Tilak Marg,
New. Delhi-110001 (Tel Mos. 011-
23116353,23116354 [Additional Building
Complex) and 011-23381257 (Front Office)
MEDIATION
[2) The facility of amicabda settlemnent of disputes
by trained mediators in cases pending in the
Supremse Court Is naw avalkable in the Supreme
Court. For further information, please contact the
Coorginator, Supreme Court Mediation Centre,
E 109, Lawyers Chambers, RK.
y Jain Block Near Past Dffice,
Supreme Court Compound,
Tilak Marg, New Delhi-110001
[Tel Mo, 011-23071433).

ENVIRONMENTAL CLEARANCE

The State Level Environment Impact Assessment Authority, Kamataka
{Constituted By MoEFCC, Government of India) has accorded the
Environmental Clearance for the Proposed Construction of Residential
Villas Sy. Mos. 97P, 98P, 99/2, 100/1P, 100/2, 100/3, 1011P,
101/2P, 101/3P, 104P, 105/1F, 106P, 129/1P, 13011, 13042, 17711, 17713,
178, 179/2, 181/, 181/2, 182/1 and 185 of Gattahalli Village,
Sarjapura Hobli, Anekal Taluk, Bengaluru, By M/s Akarsh Property
Developments Private Limited and M/s. Akarshak Really Privale
Limited Bangalore vide No. SEIAA 148 CON 2024 Dated, 15.01.2025. The
Copy of the clearance letter may also be seen on the
website of MoEFCC/SEIAA, Karnataka at http:/iparivesh.nic.in.
http:/lenvrionmentclearance.nic.in. http:/fseiaa karnataka.gov.in
This Public notice is issued in compliance with the condition laid down in the
above mentioned Environmental Clearance.
A Mob.- 8451832131, www.axishank.com

SALE NOTICE FOR SALE OF MOVABLE ASSETS

E-Auction Sale Notice for Sale of movable Assets/Property under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) of the
Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower i.e. and
Guarantor(s)/Mortgagor(s)/Owner(s) i.e. Shri Chava Suresh Babu, Smt. P.Chandrakala , Shri.
Vijender Reddy , G. Harihara Rao, S. Surendra ,S. Papayya, Ravi Kailas Builders Private Limited,
Grandeur Power Project Pvt Ltd , Badao Hydro Power Private Limited, Para Hydro Power Pvt Ltd,
Rebby Hydro Power Pvt Ltd, Coastal Transnational Venture Ltd and M/s. Coastal Projects Limited
that the below described movable Property hypothecated/ charged to Axis Bank Ltd. i.e. Secured Creditor,
will be sold “AS IS WHERE IS BASIS", “AS IS WHAT IS BASIS", “WHATEVER THERE IS BASIS" and “NO
RECOURSE BASIS" on 20.02.2025, for recovery of Rs. 650,96,55,537/- (Rupees Six Hundred Fifty
Crore Ninety-Six Lakhs Fifty-Five Thousand Five Hundred Thirty-Seven Only) as on 07.09.2018
plus further interest from 08.09.2018 at the contractual rate due to Axis Bank Limited i.e. Secured Creditor
from the aforesaid Borrower / Guarantor(s) / Mortgagor(s)/Owner(s). The reserve price will be:

AXIS BANK LIMITED (CIN: L65110GJ1993PLC020769)
Structured Assets Group, Corporate Office, “Axis House”, C-2, 7th Floor, Wadia
International Centre, Pandurang Budhkar Marg, Worli, Mumbai - 400025.

S. RESERVE | EARNEST MONEY ;

N DESCRIPTION OF PROPERTY PRICE | DEPOSIT (EMD) Auction ID
Two Number of Tunnel Boring machine (2 Nos of TBM)

1 kept at BMRCL Peenya Depo, Peenya, Bangalore — 13.60 Cr 136Cr 123456

560058, Karnataka. Google Coordinates of the Site:
Latitude: 13.040859 North, Longitude: 77.535964 East.

For detailed terms and conditions of the sale, please refer to the link provided in https://www.axisbank.com/auction-
notices and/or https://axisbank.auctiontiger.net (Auction ID is mentioned above).

Date - 17-01-2025, Place - Mumbai Sd/- Authorized officer,Axis Bank Ltd.

"IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

Bank of Baroda
AUCTION OF VEHICLE SALE NOTICE

ALCTION OF VEHICLE HYPOTHECATED TO BANK OF BARDDA

BANK OF BARODA

Regional Office, Makam Towers,
Vivekananda Road, Ashok Nagar, Mandya

Whereas, the Authorized Officer of Bank of Baroda had faken possession of the following vehicles pursuant to the notice issued
in the following foan accounts with right to sell the same on “AS 1S WHERE 15"and “AS IS WHATEVER 15™ basis for realization of
Bank's dues plus inferest a5 delailed hereunder and whereas consequent upon failure to repay the dues, The sale nolice for
Auction of Viehicle Sale Notice on 16.01.2025 for the following vehicles hereby publishad,

31 Ramae of the branch & account Balance Outstanding | Reserve Price /EMD
Ho. Name of the owner of the Details OFf Propertyvehicle fin R=. Excluding | Minimum! Bid Increase
Propertyivehicle Interest and charges| Amount
' m-mi";?g;ﬁﬁmihm MODEL ; TATA PUNCH ADV 1.2 P MT BSGPH2 |  Rs. 8,00,288/- H;; 55'1‘]6?:63;'
I 5,":-.“"?‘5?",_5 %E E@h“_“ﬂ’f‘“ I Bearing Registration Mumber — K4 42 N 9795, a5 on 15102024 Ft;ﬂgpﬂﬂf-
) Shanuhﬁnganahally Branch, MODEL : BALEND XETA PETROL Rs. £.20,002- Rs. 4,M,11|]{||ra
2| . AlcNo: 6TINGOI00103 | 0 Becistration Number- KA 42 N 4951 12.01.2025 g 40, B
Mr. Murali Manohar Sio Giridasa | g REg o= Rs. 10,0000

Last Date for Submission of EMD & KYC Documenis: Before 2.00 PM 06.02.2025.

* Date! Time of e-Auction: 06.02.2025 from 02.00 PM, to 6.00 PM

* Inspection Date and time of Vehicles; 17.01.202510 05.02,2025. 10 AM to 11 AM

For details terms and conditions of sale, please refer to the link provided in Website: hitps:www.bankofbaroda.infe auction.htm
and Online Auction Portal: https:febkray.in and may also contact the authorized officer on 8445318740/ 3059619651,

FRIDAY, JANUARY 17, 2025

2300 méoag Canara Bank Regional Office, Bengaluru Central
(A Government of India Undertaking)

RPN PH: 080-25008800, Mob:8431906216
TR Together e Can Email: oprroblr3@canarabank.com

PUBLIC NOTICE FOR BREAK OPEN OF LOCKERS

A Public notice is hereby given to all the persons concerned and public in general that the person/s named under this
notice have availed the facility of safe deposit lockers at the below mentioned branches of Canara Bank (including
branches of eSyndicate Bank). The respective branches have already addressed individual letters/Notices by registered
post with acknowledgement due (AD) to locker hirers/ LOA at the latest available address as per our Bank records with a
request to remitthe arrears of Locker rent. Despite of these notices, the locker hirers/ LOA have not contacted the Branch
and have not remitted the locker rent arrears.

Below named Locker Hirers and their legal heirs are requested to consider this as the FINAL NOTICE and contact the
Branch concerned with necessary documents and remit the locker rent arrears within 7 days from the date of publication
of this notice failing which the Bank will break open the lockers without any further notice or intimation, at the cost and
sole risk of the hirers or their legal representatives/heirs.

sI.| BRANCH NAME / LOCKER RENT |
No| CONTACT NO LOCKER NO ARREARS LOCKER HIRER NAME & ADDRESS
Madhavnagar/ | 170 (Allotment No 1. Bina Motilal Bajajno, No. 30,
i 9483510738 1230(06922797) Rs. 36,521.00/- | chravarthy Layout,2nd main,3rd Cross,
Palace Cross Road Bangalore - 560001.

Sd/- Branch Manager, Canara Bank

Place : Bangalore, Date : 16.12.2025
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office : Chala Crest, Super B, C54 & 55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai=600 032 T. K.

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETE AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules")
The undersigned being the Authorized Officer of Gholamandalam Investment and Finance Gompany Lid, (the Secured Creddon) under the Act and
incpriise of the powers confared undar Sec, 13012} of the &ct raad with Bule 3 issued Demand Naticeds] undes Sac. 1.32) of b Act, alling upan
he fodawing bOrmoen s) to repdy the amaunt mentoned In the respectve notlce(s) sihin & days from the date of receipt al the saad notice, The
undarsipned raasonably believas that bormawer|s) is'are avaiding the sarvice of the Demand Natice{s}, therefare the sarvice of nofice is being affectad
by atfecation and publication a5 per Rubes, The contents of Demand Moliceis) are edracted hengsn Delow -

Chola

Fpadv v of dwstrer fifle

o Wame & Address of the Borower's D1, of Demand ,
™ & CoBoreners A lamedgin|  cTRRSaiepaly Socket
.- CHOHLEN A
;.S:I"Lgrfﬁ.ﬂprl[;l{;i;ﬂﬁfalaEmmm?maiﬁ? " LAN - A8 the piace and parcel of that Propérty heanng
1. Mr. / Mrs sma 1;m_lﬂ mnamunn’-;zanma"- 10012025  |Northem portion of the Property Mo, 32/1, Khatha
2' H:I | I!|'Il5l Hari Easad l:l ' 5 p | T44.95512- |No. 321 ssuated at Mantapa Villiage, Jigani Hahli,
3' m’ .l' Mm. Ha;ﬂ ) MOHLANANODOZ TS5 (5. Forty Four |Lnekal Tauk and + Bounded an - = East by | oz,
1. (&l are Rio Na, 3241, Manlappa faran Amaunt of Lakhs Ninety . = WEift HT : Nanja HEET'H F'-:lpar.rg:': * North By :_
Bannesghatta Bangalore South, * 28,568,872 Hut Thousand |Resmaiing Pl:nll-ﬂ_n al e FTE-:]!:'.“L.'. = South H:r :
Kamataka-560 083 Also at - Katha 3271 & Five Hundred & |Proparty Belongging to Smi. Sujatha. + Measuring
i b et i e, - ' Twelve Dnly) a5 |- = East Ta West ;- 50 and = Horth fo South - 19
Property M. 321, Mantapa VILLA, Jigini Hobli, T BB 424/ 09.01.2025 |50 Feet, Totalh 1050
Bannergatta, Anekal Bus STOP  Bangabore respactively on AT qu aﬁ?éu“:”: T;F:::.."lgﬂ,:.r::rﬁmﬂ 9
South-560 083, Karnalaka. ! : ! T

I Dorrower]sh ase hereby dvised 1o comply with the Demand Noticels) ard 10 pay 1he demand amount menbored therein and hesenabove
within B0 days from the date of this pueblication together with appicable interest, additionat inkarast, bounce changes, cost and expansas till the daka
ol realzation of payrsent. The Dormowers) may nobe tha Cholamandalam Investment and Finance Company Lbd. &5 a secured cleditor and the
Ipan facility availed by the Borrowens) is a secured debd against the immavable propesty / properias being the secured assetis) morgaged by the
borrosverds). In the avenl bamawer(s) an failed 1o dischargo e Eabilites in full witken The sGputaled time, The Secured Créditar shall e erdithed o
exercise all the nights U's, 1344) of the Act to take possession of the secured assets(s) including but rat limited to fransfer the zame by way of sake
af by mwaking any olbar romedy dvadable mdar e Act and e Hulos harsunder and reaize paymenl The Secired Croddoe 15 also erpowensd 1o
ATTACH AND / DR SEAL the secured assefsis) before enforcing the right o sale or fransfer. Subsequent to the Sale of the secured aszets{s), the
Secwed Crodioe also has a right to miliale saparale lagal proceedings 1o recaver the balance dues, in case tha value of the mafgaged properties is
irsutficient to cover the dues payable to the Secured Creditor. This remedy isin addition and independent of all the other remedes available to the
Secured Craddos under amy athar law
The attention of the Doerowenis) 15 imvited o -seckan 1308) of the At in respect of e avalkable, 1o redeemn the secured assels and furlber 1o
Section 13(13) of the Act, whesely tha boemowen|s] are restrained /' prohdhited from dispasing of or dealing wilb the secured assetfs) or transfarmng
by way of sake, kease or athenwise (ather han in the codingny course of business] any of the secuned assel(s), without poor written corsent of the
Gecured Creditor and non-compEance with the above is an affence punishadle under Section 29 of the-5aid Act. The copy of the Demand Notfica is
awadilabde with e undersigned and s bomawer[S) may, il ey 50 desire, Gan colact the same fom Be undersigned on arny working day durag
narma office hours

sil-

Ptace : Bangalore, Karnataka Autharized Office

Dale : 10012025 For Chalamandalam Investment and Finance Company Limited
SMEG SMFG India Home Finance Co. Ltd.
| Grihashakti (Formerly Fullerton India Home Finance Co. Ltd.)
I ! Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.

P Asis Firs FEbaiE

Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (Formerly Fullerton
India Home Finance Co. Ltd.) a Housing Finance Company [duly registered with National Housing Bank (Fully Owned
by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial Assests and Enforcement of
Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act
calling upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest
thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay
the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned
has Taken Possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of
Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above
in particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be
subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon.

SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No.[ /Guarantor(s) LAN (Immovable Property) Date & Amount | Possession
LAN :- All that piece and parcel of the property bearing Site No. 248, Katha 14.10.2024
602839511262473 No. 248, Sy. No.49, situated at Rajanakunte Village, Hesaraghatta Rs. 9.43.221/-
1.S S Chandrashekar Hobli, Bangalore North Taluk, Bengaluru measuring East to West: (Rl.J ees Nine
1. 12. savithremma S (81+34)/2 Feet and North to South : 50 Feet in all measuring Lal?h Fourt 13.01.2025
" 13, Maniushree T C 1625 Square Feet and bounded on the; East by: House of R. Three Thousgnd -
4 Man!ushree Enaine Gangadharaiah West by: House of V. Suresh North by: 12 Feet Road Two Hundred
0il S ;re Parts 9 South by: Public Property Within the registration district of Bangalore Twenty One Only)
P and sub registration office at Byatarayanapura y y
Sd/-

Place : Bangalore, Karnataka
Date : 13.01.2025

Authorized Officer, SMFG INDIA HOME FINANCE CO. LTD.
(Formerly Fullerton India Home Finance Co. Ltd.)

Date : 16.01.2025
Place : Mandya

Sd!- Authorised Officer,
Bank of Baroda
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